Vinod Kumar vs. Sohan Lal

CT No0.5608/1/9
PS: Hari Nagar

21.08.2020
Earlier all the matters were adjourned en-bloc

pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is to be
recorded.
Present: None.

File perused.

Perusal of file reveals that matter is pending
consideration before Hon'ble High Court of Delhi. In view of the
same, matter stands adjourned.

Put up for further proceedings on 15.12.2020.

Court notice be issued to the parties to apprise the

court about the status of the case. 0\/

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
21.08.2020



Harjinder Kaur vs-: Ranjeet singh

CT No0.11346/16
pS: Hari Nagar

21.08.2020
‘ - -bloc
Earlier all the matters were adjour ned en-blo

A igh Court of
pursuant to the directions issued by the Hon ble-ngfﬁce e
Delhi from time to time amid lock-down. Now, vide O

istri een
no.26/DHC/2020 dated 30.07.2020, District Courts havghb .
directed to take up all the cases listed before them throud

i i i i i be
videoconferencing except the cases wherein evidence is 10

recorded.
Present: None.

File perused.
Perusal of file reveals that matter is at the stage of pre

summoning evidence. Therefore, the matter stands adjourned in
view of the office order issued by Hon'ble High Court of Delhi for

15.12:2020:

Tis Hazari Courts/Delhi
21.08.2020



Cancellation Report

FIR No.176/11
PS: Mundka

21.08.2020

Earlier all
pursuant to the directions issued by the Hon'ble High Court of

Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be

the matters were adjourned en-bloc

recorded.

Present: Ld. APP for State through VC.

None for complainant.

File perused.
Perusal of file reveals that matter is at the stage of

arguments on the protest petition, however, none has been
appearing on behalf of complainant since long, therefore, let court

notice be issued to the complainant to either appear in person or
through counsel on the NDOH, failing which adverse order shall be

passed against him.
put up on 15.12.2020 for arguments on protest

petition.

abiterPuniya)
MM-06/West District
Tis Hazari Courts/Delhi
21.08.2020



state vs. Sandeep etc.

FIR N0.0080/17
PS: Hari Nagar

21.08.2020
the matters Wwere adjourned en-bloc

issued by the Hon'ble High Court of
mid lock-down. Now, vide office order
7.2020, District Courts have been

s listed before them through
is to be

Earlier all
pursuant to the directions
Delhi from time to time a
no.26/DHC/2020 dated 30.0

directed to take up all the case
wherein evidence

videoconferencing except the cases
recorded.
Present: Ld. APP for State through VC.

None for accused persons.

File perused.
Perusal of file reveals that accused are running in JC

Therefore, let court notice be issued 10 Jail
rsons through VC on

on bail in the present

in some other case.
ent to produce the accused pe

Superintend
hat they are

NDOH with an endorsement t

case.
Court notice be also issued to complainant and 10 for

NDOH.

Put up on 15.12.2020 for further proceedings.

(Babita VEN
MM-06/West District
Tis Hazari Courts/Delhi
21.08.2020



State Vvs. Kapil DeVv

FIR No0.541/08
pS: Han Nagart

21.08.2020

garlier all the maters were ad}oumed en-blocC

pursuant to the directions issued by the Hon'ble High Court of
vide office order

e amid lock-down. Now,

30.07.2020. District Cou
listed pefore

pelhi from time to tim
no.26/DHC/2020 dated

s have pbeen
them through

directed 10 take up all the cases
videoconferencing except the cases wherein evidence is to be
recorded.
present. Ld. APP for State through VC

Sh. prakash chander, Ld. Counsel for accused

through VC.

Court is convened through VvC (C\SCO WebeX).

File perused.

perusal of file reveals that matter is listed for
prosecution evidence. Therefore, matter stands ad}oumed in View
of the officé order issued by Hon'ble High Court of Delhi

put up for



Cancellation Report

FIR N0.398/15
PS: Mundka

21.08.2020
Earlier all the matters were adjourned en-bloc

pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order

no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be

recorded.
Present: Ld. APP for State through VC.

None for complainant.

Court is convened through VC (CISCO Webex).

File perused.
Perusal of file reveals that matter is at the stage of

arguments on the application filed under section 173(8) r/w section
156(3) Cr.P.C., however, none has joined the proceedings on
behalf of complainant. Therefore, matter stands adjourned for

15.12.2020.

(Babit ya)
MM-06/West District
Tis Hazari Courts/Delhi
21.08.2020



State vs. Ranjeet Singh Billa

FIR No.259/17
PS: Hari Nagar

21.08.2020
Earlier all the matters were adjourned en-bloc

pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order

no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is 10 be

recorded.

Present: Ld. APP for State through VC.

None for accused persons.

Court is convened through VC (CISCO Webex).

File perused. Perusal of file reveals that accused
persons are sent to face the trial for the offence punishable under
section 411 IPC which are compoundable within the scheme of
Cr.P.C. Therefore, SHO concerned is directed to verify the address
of the complainant/owner of the stolen property and the accused

persons and submit the report on the NDOH.
Put up on 02.09.2020 before pre-lok adal

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
21.08.2020



State vs. Shubham Kumar

E-FIR No0.25220/16
PS: Hari Nagar

21.08.2020
Earlier all the matters Wwere adjourned en-bloc
s issued by the Hon'ble High Court of

pursuant to the direction
Now, vide office order

Delhi from time to time amid lock-down.
no.26/DHC/2020 dated 30.07.2020, District Courts have been

directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be

recorded.
Present: Ld. APP for State through VC.
Accused is stated to be in JC (on bail in this case).

Court is convened through VC (CIsCO Webex).

File perused.
Perusal of file reveals that accused is sent to face the

trial for the offence punishable under section 379/411 IPC which
are compoundable within the scheme of Cr.P.C. Therefore, SHO
concerned is directed to verify the address of the
complainant/owner of the stolen property Sh. Damanpreet Singh
and submit the report on the NDOH. Jail Superintendent is also
directed to produce the accused through VC on NDOH.

put up on 02.09.2020 before pre-lok adalat.

(Babika iya)
MM-06/West District
Tis Hazari Courts/Delhi
21.08.2020



State vs. Manoj Kumar

FIR No0.451/15
PS: Mundka

21.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is 10 be

recorded.
Present: Ld. APP for State through VC.

None for accused.

Court is convened through VC (CISCO Webex).

File perused.

Perusal of file reveals that matter is at the
therefore, matter stands adjourned for
office order issued by

(Babita Puniya)
MM-06/West District

Tis Hazari Courts/Delhi
21.08.2020

stage of

prosecution evidence,
14.12.2020 in view of the abovementioned

Hon'ble High Court of Delhi.



State vs. Daljeet Singh

FIR No0.434/12
PS: Hari Nagar

21.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is to be
recorded.

Present: Ld. APP for State through VC.
None for accused.

Court is convened through VC (CISCO Webex).
File perused.
Let court notice be issued in terms of previous order {0
the SHO concerned to provide the status of FSL result.

Put up on 14.12.2020.
(Babita PLQW/

MM-06/West District
Tis Hazari Courts/Delhi
21.08.2020



State vs. Sunder Lal

FIR No 14913
PS: sMundk3

21.08.2020

Earlier all the matters were adjourred en-bloc
pursuant to the directions issued by the Honbie High Court 40f
Delhi from time to time amid lock-down. Now. vide office order
n0.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence 1S to be
recorded,

Present:  Ld. APP for State through VC.

None for accused.

Court is convened through VC (CISCO Webex).
File perused.
perusal of file reveals that matter is at the stage of
prosecution evidence, therefore, matter stands adjourned for

14.12.2020 in view of the abovementioned office order issued by
Hon'ble High Court of Delhi.

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
21.08.2020



Daljeet Singh vs. Devender Singh

CT No.1435/19
PS: Hari Nagar

21.08.2020
Earlier all the matters were adjourned en-bloc

pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.

Present: Sh. Rahul Sharma, Ld. Counsel for complainant.

None for 10.

Court is convened through VC (CISCO Webex).

File perused.

Perusal of file reveals that on the last date of hearing,
IO had sought time to file the final report, however, he has not filed
the report till date. Therefore, let IO be summoned to appear either
in person or join the proceedings through VC.

Put up on 05.10.2020 for filing of status report.

Ita Puniya)
| MM-06/West District
Tis Hazari Courts/Delhi
21.08.2020



State vs. Raghav

E-FIR N0.29988/16
PS: Hari Nagar

21.08.2020
Earlier all the matters were adjourned en-bloc

pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.

Present: Ld. APP for State thrdugh VE.

None for accused persons.

Court is convened through VC (CISCO Webex).

File perused.

Perusal of file reveals that matter is at the stage of
prosecution evidence. Further perusal of file reveals that
complainant has expired. Therefore, SHO concerned is directed to
file death verification report of complainant on NDOH.

Put up on 03.09.2020 for furnishing the death
verification report of complainant.

(BabitaYPuni
| IVII\/I-OG/_W istrict
Tis Hazari Courts/Delhi
21.08.2020



State vs. Gurmeet Kaur

FIR No.164/13
PS: Hari Nagar

21.08.2020
Earlier all the matters were adjourned en-bloc

pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.
Present: Ld. APP for State through VC.

None for accused.

None for complainant.

File pérused.
Perusal of file reveals that on the last date of hearing,

Ld. Counsel for accused sought time to file the quashing petition
before Hon'ble High Court of Delhi, however, today, none has
joined the proceedings on behalf of the parties to apprise the court
about the status of the quashing petition, if any filed before the
Hon'ble High Court of Delhi. Therefore, let court notice be issued
to both the parties for 15.12.2020.

(Babith Puni
. MM-OG{ e istrict
Tis Hazari Courts/Delhi
21.08.2020



State vs. Kanwarjeet Singh

FIR No0.497/11
PS: Hari Nagar

21.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.
Present: Ld. APP for State through VC.

None for accused.

None for complainant.

File perused.
perusal of file reveals that on the last date of hearing,

both the parties had sought time to file the quashing petition before
Hon'ble High Court of Delhi, however, today, none has joined the
proceedings on behalf of the parties to apprise the court about the
status of the quashing petition, if any, filed before the Hon'ble High
Court of Delhi. Therefore, let court notice be issued to both the
parties for 15.12.2020.

(Bablta Puniy
.MM-O West Pistrict
Tis Hazar rts/Delhi

21.08.2020




Karanjit Singh vs. Varinder Kaur

CT Mo 1924117
PS: Hart Nagar

21.08.2020

Earlier all the matters were adpumed en-bloc
pursuant to the directions issued by the Hon'ble High Caourt of
vide office order

Delhi from time to time amid lock-down. NOW.
District Courts have been

no.26/DHC/2020 dated 30.07.2020.
p all the cases listed before them through

directed to take u
videoconferencing except the cases wherein evidence is 1o be

recorded.
Present. Ms. Jatinder Marwa, Ld. Counsel for complainant.
O Webex).

Court is convened through VC (CISC
It is stated by the Ld. Counsel that PF could not be

filed due to lock-down.

Heard. File perused.
Put up on 11.12.2020 for pre-summoning evidence.

(Babita Punty a)
MM-06/West District
Tis Hazari Courts/Delni
21.08.2020



te v
S, p
Urvinderjeet singh

FIR No.408/16

PS: Hari Nagar
Pursy Earlig
ant to Foall th
; . e
Delhi from ’ Irectiong - Matters were adjourned en-blocC
m : 'Ssued by the Hon'ble High Court of

no t
26/DHC 20,0 M€ amig |
0 ock-down. Now, vide office order

directed to tak
e

dateq
30 .
-07.2020, District Courts have been

nferencing he cases listed before them through

parties had appeared before t
the quashing petition. Let court notice
to join the pr
status of quashing petition,

Ld.
2 APP for State through VC.
one for accused.

None for complainant.

Court is convened through VC (CISCO Webex).

File perused.

Perusal of file reveals that on 11.12.2019, both the
he court and sought some time to file
be issued to both the parties
d apprise the court about the

oceedings through VC an
efore the Hon'ble High

if any filed b

Court of Delhi.
for further proceedings.

Put up on 04.09.2020

(Babita Puniya)
MM-06/\West District
Tis Hazar Courts/Delnt
21.08.2020



State vs, Ashy Chillar

FIS 0181/
21.08.2020 S Undlg
Earlier all the
. matters
Dpzlrs-u?m s d'reCtions Issueg b “\;ve djourn €n-hlg
I from ¢ : e -bloe
no 26/DHC/231280 amig ck-g ble' Hi Court f
v Vid

directeq ¢, take 30.0 20, Distriey Coune ICe orge,
V'deOConferenCi P Il the ses lSt q ho S ave been
A Except 1y cas € them through
r ecorded_ es erein Vidence is to p

Present: Ld. APp for

State through /o
None fq accuseq.

Court js Conven
File Peruseqd.

Perusal of file
Prosecution evidence,

ed through vc (Cisco Webex).

(Babita Puniya)_
MM-06/West Dtstr\ct'
Tis Hazari Courts/Delhi
21.08.2020



State vs. Narender L/

56
FIR No#617
PS: Mundka

21.08.2020 e
Earlier all the matters were adjourned en-

pursuant to the directions jssyed by the Hon'ble High.Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing eXcept the cases wherein evidence is to be

recorded.
Present:  Ld. APP for State through VC.
None for accused.

Court is convened through vc (cisco Webex).

File perused.

Perusal of file reveals that matter is at the stage of
prosecution evidence, therefore, matter Stands adjourned for
14.12.2020 in view of the above mentioned office order issued by

Hon'ble High Court of Delhi.

(Babita uniya)
MM-06/West District
Tis Hazari Courts/Delhi
21.08.2020




State vs. Pawan Kumar Gupta

IR NO0.A76/18
PS: Mundka

21.08.2020
Earlier all the matters were adjourned  en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time o time amid lock-down. Now, vide office order
N0.26/DHC/2020 dated 30.07.2020, District Courts have been
directed 1o take up all the cases listed before them through
videoconferencing except the cases wherein evidence 18 10 be
recorded
Present Ld. APP tor State through VC.
None for accused.

Court is convened through VC (CISCO Webex).

File perused.

Perusal of file reveals that on the last date of hearing,
accused had appeared before the count and sought time to file the
quashing petition before Hon'ble High Court of Delhi on the ground
that matier has been settled, however, today, none has joined the

proceedings on behalf of the accused. Therefore, let court notice
be issued 1o the complainant as well as to the accused for NDOH.
Put up on 15.12.2020 for further proceeding

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi

21.08.2020



State vs. Arun Gupta

FIR No0.122/12
PS: Mundka

21.08.2020
Earlier all the matters were adjourned en-bloc

g:l”jua;nt to “the directions issued by the Hon'ble High Court of
5 ZGJ/Der ime to time amid lock-down. Now, vide office order
: C/2020 dated 30.07.2020, District Courts have been

directed to take up all the cases listed before them through

vid "enci '
eoconferencing €xcept the cases wherein evidence is to be
recorded.

Present: Ld. APP for State.
None for accused.

Court is convened through VC (CISCO Webex).

File perused.

Perusal of file reveals that matter is at the stage of
prosecution evidence, therefore, matter stands adjourned for
14.12.2020 in view of the above mentioned office order issued by

Hon'ble High Court of Delhi.

Tis Hazari Courts/Delhi
21.08.2020



State vs. Simranjeet Singh

FIR N0.244/12
PS: Hari Nagar

21.08.2020

EFarier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/0HC/2020 dated 30.07.2020, District Courts have been
directed 1o take up all the cases listed before them through
videoconferencing except the cases wherein evidence 15 10 he
recorded
Present: Ld. APP tor State through VC.

None for accused.

Court is convened through VC (CISCO Webhex).

File perused.

perusal of file reveals that matter is at the stage of
prosecution evidence, therefore, matter stands adjourned for
05.10.2020 in view of the above mentioned office order issued by

Hon'ble High Court of Delhi. L/

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
21.08.2020



Sanjeet Kumar ys, Unknown

CC No0.13/4/19
PS: Mundka

21.08.2020

Earlier all the Matters were adjourned en-bloc
Pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
N0.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is to be
recorded.

Present: None.

Court is convened through VC (CISCO Webex).

File perused.

Perusal of file reveals that on the last date of hearing,
Ld. Counsel for the complainant had sought time to file the certain
documents, however, he has not filed the same.

Last and final opportunity is granted to the
complainant to file the documents,

Put up on 14.12.2020.

Babita Puriiya)
M est District
Tis Hazari Courts/Delhi
21.08.2020



State vs. Inderjeet Singh

FIR No0.258/18
PS: Hari Nagar

21.08.2020
Earlier all the matters were adjourned en-bloc

pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order

no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is to be

recorded.

Present: Ld. APP for State through VC.

None for accused.

Court is convened through VC (CISCO Webex).

File perused.
Perusal of file reveals that vide last order, 10 was

direcged to be summoned to apprise the court about the main
case, however, process could not be issued due to lock-down. Let

summons be issued to the 10 for 15.12.2020.

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
21.08.2020



State vs. Dharam Mathur

FIR No0.760/17
PS: Hari Nagar

21.08.2020
the matters were adjourned en-bloc

Earlier all
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
District Courts have been

no.26/DHC/2020 dated 30.07.2020,
p all the cases listed before them through
rein evidence is to be

directed to take U
videoconferencing except the cases whe

recorded.
Ld. APP for State through VC.

Present:

None for accused.

Court is convened through VC (c1sco WebeX).

File perused.

perusal of file reveals that vide last order, NBWSs were
directed to be issued against the accused, however, the same

ue to lock-down.
hat offence alleged

| of file reveals t
ature. Therefore, sSHO

of accused as well as
e NDOH.

could not be issued d

Further perusa
sed is compoundable in N

cted to verify the address

bmit the report on of befor
n 03.09.2020 before pre lok adalat.

against the accu
concerned is dire

complainant and su
Put up O

MM-06/
Tis Hazari Courts/Delhi

21.08.2020



State vs. Mahesh Kumar

FIR No.372/18
PS: Mundka

21.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.

Present: Ld. APP for State through VC.

None for accused.

Court is convened through VC (CISCO Webex).

File perused.

Perusal of file reveals that matter is at the stage of
prosecution evidence, therefore, matter stands adjourned for
15.12.2020 in view of the above mentioned office order issued by

Hon'ble High Court of Delhi.

(Babita Puniya)
MM-06/West Dismct.
Tis Hazari Courts/Delhi
21.08.2020
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State vs. Pankaj Pandey etc.

FIR No.37/19
PS: Mundka

Earlier all the matters were adjourned en-bloc
tions issued by the Hon'ble High Court of
Now, vide office order

trict Courts have been
ore them through

evidence is to be

21.08.2020

pursuant to the direc
lhi from time (O time amid lock-down

De
no.26/DHC/2020 dated 30.07.2020, Dis
listed bef

directed to take up all the cases
videoconferencing except the cases wherein

recorded.
Ld. APP for State.

Present:
None for accused person.
SCO WebeX).

Court is convened through VC (Cl
File perused.
perusal of file reveals that matter was listed for orders
on the misc. applications filed on behalf of accused, however,
file was not put up before the Court during lock-down. Therefore,
d from Reader and Ahimad on

let an explanation be calle

03.09.2020.

the

Court notice be issued to Ld. Counsel for accused.

(Babit Puniy
MM-06/ istrict
Tis Hazari Courts/Delni
21.08.2020



State vs. Amarjeet Singh
FIR N0.459/12
PS: Hari Nagar

21.08.2020
Earlier all the matters were adjourned en-bloc
ns issued by the Hon'ble High Court of
office order

pursuant to the directio
Delhi from time to time amid lock-down. Now, vide
20, District Courts have been

no.26/DHC/2020 dated 30.07.20
directed to take up all the cases listed before them through
n evidence is to be

videoconferencing except the cases wherei

recorded.
Present: Ld. APP for State through VC.
None for accused.

Court is convened through VC (CI1sCO Webex).

File perused. ‘
perusal of file reveals that matter is at the stage of
therefore, matter stands adjourned for

prosecution evidence,
mentioned office order issued by

05.10.2020 in view of the above

Hon'ble High Court of Delhi.

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
21.08.2020
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State vs. Sikander

FIR No0.357/15
PS: Hari Nagar

21.08.2020
Earlier all the matters were adjourned en-bloc
Hon'ble High Court of

pursuant to the directions issued by the
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is 10 be

recorded.
[ d. APP for State through VC.

Present:
None for accused.

Court is convened through VC (CISCO Webex).
File perused.

perusal of file reveals that matter is at the stage of
therefore, matter stands adjourned  for

prosecution evidence,
tioned office order issued by

05.10.2020 in view of the above men
Hon'ble High Court of Delhi.

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
21.08.2020



~ State vs. Jai Narayan

FIR No.122/16
PS: Mundka

21.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.
Present: Ld. APP for State through VC.

None for 10.

Court is convened through VC (CISCO Webex).
Process could not be issued due to lock down.
Let previous order be complied afresh for 14.12.2020.

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
21.08.2020



State vs. Beant Singh

FIR No.623/13
PS:Hari Nagar

21.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.

Present: Ld. APP for State.

None for accused.

Court is convened through VC (CISCO Webex).

File perused.
Perusal of file reveals that matter is at the stage of

prosecution evidence, therefore, matter stands adjourned for
05.10.2020 in view of the above mentioned office order issued by

Hon'ble High Court of Delhi.
B

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
21.08.2020



State vs. Shakil

FIR No.227/12
PS: Mundka

21.08.2020
Earlier all the matters were adjourned en-bloc

pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.

Present: Ld. APP for State through VC.

None for accused.

Court is convened through VC (CISCO Webex).

File perused.

Perusal of file reveals that matter is at the stage of
prosecution evidence, therefore, matter stands adjourned for
14.12.2020 in view of the above mentioned office order issued by

Hon'ble High Court of Delhi.

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
21.08.2020



Ishwar Devi vs. Shankar Das

CT No0.22059/16
PS: Hari Nagar

21.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.
Present: None.

Court is convened through VC (CISCO Webex).

File perused.
perusal of file reveals that matter is at the stage of

pre-summoning evidence. Therefore, put up on 14.12.2020 for
PSE in view of the above mentioned office order.

(Babita Puniya)
MM-06/West District

Tis Hazari Courts/Delhi
21.08.2020



State vs. Ravinder Kumar

FIR No.487/15
PS: Mundka

21.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.
Present: Ld. APP for State through VC.

None for accused.

Court is convened through VC (CISCO Webex).

File perused.
Perusal of file reveals that matter is at the stage of

prosecution evidence, therefore, matter stands adjourned for
15 12.2020 in view of the above mentioned office order issued by

Hon'ble High Court of Delhi. V

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
21.08.2020



0202'80°T¢
Iyj2@/suno) WezeH stl
1PUISIASaW90-WIN
/ (ehwund egeg)

‘lyj2@ Jo 1nod ybiH ajq,uoH

AQ panss! JapI0 3210 pauonuaw aAoge i} JO M3IA ur 020z 2T vl
10} pawnofpe spuels Jenew ‘ai0jaiayl ‘dUSPINS uonnoaso.d
jo abels ay) 1e S| Jenew eyl sjeanal 9|l Jo [esnied

‘pasniad 94

‘(Xxagap 02SID) DA ybnoayy pausauod st UNoY

"pasnaJe 10} BUON

DA ybnosyy a1e1s 10) ddv ‘P17 Juasaud

‘PapJodal

aq 0] S| 92UaPING ulRIBYM sased ay) 1deoxa Buloualajuodoapia

ybnoJyl wayl a10y)oq palsl| Sased 8yl |fe dn axe) o1 paldauip

usag aAey SUNOD dWISIA ‘020Z°L0°0E Parep 0z0z/OHA/9z ou

19pI0 3210 BPIA ‘MON "UMOP-X00| piue W 0) awil wolj Iy|aQ

10 uno)d ybiH 8|q,uoH a8y} Ag panssi suonodallp ayl o) juensind
J0|q-ua pauwmnolpe alam siBpew ay) e Iale3]

02c02'80°T¢

BJpuniy -Sd
9T/0EON did

pawyy siyey "SA 3)els



0202'80'T2
IU12@/suNoY uezey siy

nusiq /90-INIA
(y?.ﬂnd Ngeg)

: 'Iye@ 4o 1nod ybiH ajq,uoH
Aq panss| Japio 99110 pauonuaW aA0ge 3y} JO MAIA Ul 0Z0Z 2T V1
10} pauinolpe spuels lJapew ‘alojoiayl ‘@auspiAd  uonnoasoid
10 afels ay) 1e sI Janew 1eyl Sjeanal 3| Jo Jesniad

‘pasnuad aji4

‘(xagapm 09SI19) DA ybnoays pauanuod si LinoH

‘PasSnNJdde 10) sUON
"OA Ubnoliyl 81e1s 1o} ddv 'p1 Jussald
‘pPap.lodal
g 0] S| 9oUdPINS UlaIBYM Ssased ayl 1daoxs Huloualajuod09pin
ybnoiyy way) aiojaq palsll sased ayl e dn oxel 01 pajoallp
usag aAey suUNOD dMISIA ‘0202°L0°0E Perep 0z0zZ/OHA/9Z ou
1apJo 921J0 3PIA ‘MON ‘UMOP-XJ0| piwe swil 0} awl} wodi 1yjedg
Jo 1unoD ybiH 9lquoH ayl Ag panssi suondalip 8yl o3 juensind
J0|g-u@ paulnolpe asam sianew ayl e Jaluegm
0202'80'TZ

BYPUNiN :Sd
G9T/9/.GSON dIH

ybuis sepino ‘sA ajels



State vs. Ghanshyam

FIR No0.135/13
PS: Hari Nagar

21.08.2020
Earlier all the matters were adjourned en-bloc

uant to the directions issued by the Hon'ble High Court of

purs -
Now, vide office order

Delhi from time to time amid lock-down.
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is 10 be
recorded.
Present: Ld. APP for State.

None for accused.

Court is convened through VC (CISCO Webex).

File perused. .

perusal of file reveals that matter is at the stage of
prosecution evidence, therefore, matter stands adjourned for
12.10.2020 in view of the above mentioned office order issued by
Hon'ble High Court of Delhi.

(Babita Runiya)

MM-06/Wes{ Distyi

Tis Hazari Courts/Delhi
21.08.2020



Rupender Kaur Vs. Shilpa

CT No.1222/17
PS: Hari Nagar

21.08.2020
Earlier all the matters were adjourned en-bloc

pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.

Present: None.

Court is convened through VC (CISCO Webex).

File perused.
Perusal of file reveals that matter is at the stage of

pre-summoning evidence. Therefore, put up on 14.12.2020 for
PSE in view of the above mentioned office order.

(Babita wa)
MM-06/West District
Tis Hazari Courts/Delhi
21.08.2020



State vs. Mukesh @ Sonu & Anr.

FIR No.61/15
PS: Mundka

21.08.2020
Earlier all the matters were adjourned en-bloc

pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.

Present:  Ld. APP for State.

None for accused persons.

Court is convened through VC (CISCO Webex).

File perused.
Perusal of file reveals that NBWs were directed to be

issued against one of the accused namely Mukesh, however,
same could not be issued due to lock-down.

In the interest of justice, no adverse order is being
passed today against the accused persons.

Put up on 17.12.2020.

IO be summoned for NDOH.

(Babita
MM-06/West Dis

Tis Hazari Cou elhi
21.08.2020




State vs. Awesome Emmanual & Ors.

FIR No.64/18
PS: Hari Nagar

21.08.2020
Earlier all the matters were adjourned en-bloc

pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.

Present: Ld. APP for State through VC.

None for accused.

Court is convened through VC (CISCO Webex).
Process could not be issued due to lock down.
Let previous order be complied afresh for 17.12.2020.

(Babita|Puniya)
MM-06/West Di
Tis Hazari Courts/Delhi

21.08.2020



Rajinder Prasad vs. Suman Devi

CC No0.14717/18
PS: Hari Nagar

21.08.2020
Earlier all the matters were adjourned en-bloc

pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be

recorded.
Present: None.

Court is convened through VC (CISCO Webex).

File perused.
Perusal of file reveals that matter is listed for

appearance of the complainant, however, none has joined the

proceedings on behalf of complainant.
In the interest of justice no adverse order is being

passed today against the complainant.
Let court notice be issued to the complainant asking

him to either appear in person or through counsel failing which
complaint shall be dismissed for non-prosecution and in default.
Put up on 17.12.2020 for further proceedings.

(Babita Runiya)

MM-06/Wekt Distrj

Tis Hazari Cou elhi
21.08.2020



State vs. Naveen Dahiya & Ors.

FIR No0.192/18
PS: Hari Nagar

21.08.2020
Earlier all the matters were adjourned en-bloc

pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.

Present: Ld. APP for State. _
Accused persons are stated to be in JC (on bail in this

case).

Court is convened through VC (CISCO Webex).
Jail Superintendent is directed to produce the accused

on 04.09.2020.
Put up for further proceedings on 04.09.2020.

(Babita P
MM-06/West District
Tis Hazari Courts/Delhi
21.08.2020



cancellation Report

FIR No0.509/14
PS: Mundka

21.08.2020
Earlier
~ pursuant to the directi
Delhi from time to time amid lo
no.26/DHC/2020 dated 30.07.20
directed to take up all the cases
videoconferencing except the €ases wherei

all the matters were adjourned en-bloc
ons issued by the Hon'ble High Court of
ck-down. Now, vide office order
20, District Courts have been
listed before them through
n evidence is to be

recorded.
Present: Ld. APP for State through VC.

Court is convened through VC (CISCO Webex).

File perused.
Let 10 is directed to join the proceedings through VC

on NDOH.
Put up for further proceedings on 14.09.2020.

(Babita PuRjya)
MM-06/West District
Tis Hazari Courts/Delhi
21.08.2020



Untrace Report

FIR N0.460/15
PS: Mundka

21.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.
Present: Ld. APP for State through VC.

Court is convened through VC (CISCO Webex).
Process could not be issued due to lock down.__
Let previous order be complied afresh for 17.03.2020.

Vi

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
21.08.2020



State vs. Ranjeet Singh

FIR No.530/13
PS: Hari Nagar

21.08.2020

Earlier all
pursuant to the directions issued by the Hon'ble High Court of

Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be

the matters were adjourned en-bloc

recorded.
Present: Ld. APP for State.
None for accused.

Court is convened through VC (CISCO Webex).

File perused.

Perusal of file reveals that matter is at the stage of
prosecution evidence, therefore, matter stands adjourned for
17.10.2020 in view of the above mentioned office order issued by

Hon'ble High Court of Delhi.

(Babita Puxij
MM-06/West District
Tis Hazari Courts/Delhi
21.08.2020



State vs. Balwinder Singh

FIR No0.531/13
PS: Hari Nagar

21.08.2020
Earlier all the matters were adjourned en-bloc

pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.

Present:  Ld. APP for State through VC.

None for accused.

Court is convened through VC (CISCO Webex).

File perused.

Perusal of file reveals that matter is at the stage of
prosecution evidence, therefore, matter stands adjourned for
17.10.2020 in view of the above mentioned office order issued by
Hon'ble High Court of Delhi.

(Babita\Puniy4)
MM-06/West District
Tis Hazari Courts/Delhi
21.08.2020



State vs. Manish Kumar

FIR No.297/17
PS: Mundka

21.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence'is to be
recorded.

Present: Ld. APP for State.

None for accused.

Court is convened through VC (CISCO Webex).

File perused.

Perusal of file reveals that matter is at the stage of
prosecution evidence, therefore, matter stands adjourned for
17.12.2020 in view of the above mentioned office order issued by
Hon'ble High Court of Delhi.

(Babita ya)
MM-06/West District
Tis Hazari Courts/Delhi
21.08.2020



Seema Sharma vs. Rajesh Sharma
CC No.982/16
PSS Har Magar

21.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. NOW. vide office order
no.26/DHC/2020 dated 30.07.2020. District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is 10 be

recorded.
Ld. Counsel for complainant through VC.

Present:
None for accused.
Court is convened through vC (CISCO Webex).
Be awaited for accused. V
(Babita Puniya)
MM-06/West District
Tis Hazari Courtlee\h'\
21.08.2020
2" call
Present: Ld. Counsel for complainant through VC.

None for accused.
Court is convened through VC (CIsCO Webex).
Be awaited for accused.

(Bab‘\km’P/Nn'\ya)

MM-06/West District
Tis Hazari Courts/Delni
21.08.2020
3 call .
Present: None for complainant.
| for accused through

Sh. Pradeep Kumal, Ld. Counse

vC alongwith accused.



P

Court is convened through VC (CISCO Webex).

Ld. Counsel for accused seeks some time to file reply
to the application filed on behalf of the complainant for summoning
the witnhesses.

Heard. Allowed.

Put up on consideration on the above stated

application on 18.12.2020.

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
21.08.2020



State vs. Mohd. AFtab

FIR N0.183/15
PS: Hari Nagar

21.08.2020
carlier all
pursuant to the directio

the matters were adjourned en-bloc
ns issued by the Hon'ble High Court of

Delhi from time to time amid lock-down. Now, vide office order

no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is 1O be
recorded.
Present: Ld. APP for State.

None for accused.

Court is convened through VC (CISCO Webex).

File perused. Perusal of file reveals that vide last
order, process under section 82 Cr.P.C. were directed t0 be issued,
however, same could not be issued due to lock-down.

Let previous order be complied afresh for 03.01.2021.

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
21.08.2020



Untrace Report

‘F:’\R- No.573/17

the matters were adjourned en-b\
-bloc

Earlier all
directions issued by the Hon'ble High Court
to time amid lock-down. Now, vide office ;dm
rder

21.08.2020

pursuant 1o the
Delhi from time

no.26/DHC/2020 dated 30.07.2020, District Courts have been
d‘irected to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.

Present: Ld. APP for State.

None for complainant.

Court is convened through VC (CISCO Webex).

File perused. perusal of file reveals that on the l\ast
date of hearing, complainant had sought some time to file the
protest petition, however, till date, he has not filed the same.

in the interest of justice, NO adverse order is being

passed today against him.
put up for purpose fixed on 06.01.2021.
y

(Balyta
~ MM-06/West District
Tis Hazar Courts/Delni

21.08.2020



Sstate vS. Ravi Kumar etc.
FIR NO0.1395/14

pS: Hari Nagar

adjourned en-bloc

21.08.2020

carlier all the mauers were
pursuant o the directions issued by the Hon'ble High Court of
Delhi from time O time amid lock-down. NOW, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the €ases listed before them through
the cases wherein evidence is 10 be

videoconierencing except

recorded.

Present: Ld. APP for State.
None for accused persons.

h VC (CISCO Webex).

Court is convened throug

Heard. File perused.
interest of justice, no adverse order s being

In the
ccused persons.

passed today against the a
put up for purpose fixed on 06.01.2021.
(Babita P
MM-06/West District

Tis Hazari Courts/Delhi
21.08.2020



State vs. Umesh

FIR No0.B69/15
PS: Hari Nagar

21.08.2020
Earlier all the maters were adjourned en-bloc

by the Hon'ble High Cournt of
down. Now, vide office order
t Courts have been
hem through
is to be

pursuant to the directions issued
Delhi from time to time amid lock-
Nno.26/DHC/2020 dated 30.07.2020, Distric
directed to take up all the cases listed before t
videoconferencing except the cases wherein evidence
recorded.
Present: Ld. APP for State.
None for accused.
Court is convened through VC (CISCO Webex).
Process could not be issued due to lock down.

Let previous order be complied afresh for 06.01.2021.

«’/ 3

(Babita-Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
21.08.2020



State vs. Shokin etc.
FIR N0.374/19
PS: Mundka

Earlier all the maters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been

listed before them through

directed to take up all the cases
s wherein evidence is to be

videoconferencing except the case

21.08.2020

recorded.
Present Ld. APP for State.
None for accused persons.
vC (CI1SCO Webex).

Court is convened through
pProcess could not be issued due 10 lock down.
h for 06.01.2021.

Let previous order be complied afres

(Babita Pus
MM-06/West District
Tis Hazari Courts/Delhi
21.08.2020



State vs. Manjeet singh
FIR N0.306/13
PS: Mundka

garlier all rs were ad]ourn.ed en-bloc
pursuant to the directions issued by the Hon'bie. High 'Courtdc?i
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
g wherein evidence 1S to be

videoconferencing except the case

21.08.2020
the matte

recorded.

Present: Ld. APP for State.

None for accused.
Court is convened through VC (CISCO Webex).

Heard. File perused.

In the interest of justice, NO adverse order is being

passed today against the accused.
on the application filed by the

Put up for consideration
10 seeking condonation of delay in filing of challan on 17.11.2020.
(Babita Rup!
MM-06/West District

Tis Hazari Courts/Delhi
21.08.2020



State vs. Suresh
FIR No.176/19
PS: Mundka

all the matuers were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of

Delhi from time to time amid lock-down. NOW, vide office order
District Courns have been

no.26/DHC/2020 dated 30.07.2020,
listed before them through
rein evidence is 1o be

21.08.2020
Earlier

directed to take up all the cases
ncing except the cases whe

videoconiere
recorded.
Present. Ld. APP for Siate.

None for accused.

Court is convened through VC (C1SCO Webex).

File perused. perusal of file reveals that mauer \S
listed for scrutiny of documents, hohwever, none has appeared on
behalf of accused.

interest of justice, nO adverse order 1S being

In the
passed today against the complainant.
put up for purpose fixed on 06.01.2021.
(Babita P Iy
MM-06/West District

Tis Hazari Courts/Delhi
21.08.2020



State vs. Ajay
FIR No.13/19
PS: Mundka

21.08.2020

Earlier all the maters were adjourned en-blac

directions issued by the Hon'ble High Court of

amid lock-down. Now, vide office order

0. District Courts have been

s listed before them through
e is 0 be

pursuant to the
Pelhi from tme to tme
no.26/DHC/2020 dated 30.07.202

directed to take up all the case
videoconferencing except the cases wherein evidenc

recorded.
Present. Ld. APP tor State.
None for accused.
Court is convened through VvC (CI1SCO Webex).
Process could not be issued due to lock-down.
Let previous order be complied atresh tor 06.01.2021.

(Babid Puniya)
MM-06/West District
Tis Hazan Counts/Delhi
21.08.2020



State vs. Manoj Kumar

FIR No0.132/19
PS: Han Nagar

21.08.2020
Earlier all the matters were adjourned  en-bloc
pursuant 1o the directions issued by the Hon'ble High Cournt of
Delht rom tme to time amid lock-down. Now, vide oftice order
no.26/DHC/2020 dated 30.07.2020, District Courts have boeen
duected 1o take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to bhe
recorded.
Present: Ld. APP for State.
None for accused.

Court is convened through VC (CISCO Webex).
Process could not be issued due to lock-down.
Let previous order be complied afresh for 06.01.2021.

(Babita |

MM-06/Wes »

Tis Hazan Cournts/Deln
21.08.2020



Oom Prakash vs. Jyoti Gauba

CC No0.7125/19
PS: Hari Nagar

21.08.2020
Earlier all the matters were adjourned en-bloc

pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order

no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is to be

recorded.
Present: None.

Court is convened through VC (CISCO Webex).

File perused.
| et court notice be issued to complainant asking him

to either appear in person or through counsel on the next date of

hearing failing which adverse order shall be passed against him.
Put up on 06.01.2021 for consideration.

(Babita Puni
MM-06/West District
Tis Hazari Courts/Delhi
21.08.2020



Amarbir Singh vs. Asha Rani
CC No0.7126/19
PS: Hari Nagar
21.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is to be
recorded.

Present: None.

Court is convened through VC (ClSCO Webex).

File perused.
et court notice be issued to complainant asking him

to either appear in person or through counsel on the next date of
hearing failing which adverse order shall be passed against him.
Put up on 06.01.2021 for consideration.

(BabitalPuniya)

MM-06/\W istrict

Tis Hazari Courts/Delhi
21.08.2020



State vs. Kuldeep

FIR No0.23/20
PS: Mundka

21.08.2020
Earlier all
pursuant to the directi
pelhi from time to tim
no.26/DHC/2020 dated 30.0

directed to take Uup all the cases
videoconferencing except the cases wherein evidenc

the matters were adjourned en-bloc
ons issued by the Hon'ble High Court of
e amid lock-down. Now, vide office order
7.2020, District Courts have been
listed before them through
e is to be

recorded.

Present: Ld. APP for State.

Accused is stated to be on police bail.

Court is convened through VC (CISCO WebeX).
ed due to lock-down.

Process could not be issu
plied afresh for 06.01.2020.

et previous order be com

(Babita P\niy
MM-06/West District
Tis Hazari Courts/Delhi
21.08.2020



State vS. mMohit

FIR No.265/18
PS: Har Nagar

21.08.2020
Farlier all the matters were adjourned en-bloc
pursuant 10 the directions issued by the Hon'ble High Court ot
lock-down. Now. vide office order

to time amid
ted 30.07.2020, District Courts have been

the cases listed before them through
he cases wherein evidence is to be

Delhi from time
no.ZG/DHC/ZOZO da
directed to take up all
videoconferencing except t
recorded.

pPresent. Ld. APP for State.

None for accused.

ened through vC (CISCO WebeXx).

Court is conVv
d due to lock-down.

process could not be issue
pPut up on 03.09.2020 before pre 1ok adalat.
Court notice be issued to all the concerned parties for

NDOH.

(Babita\Ru
MM-06/West District
Tis Hazarl Courts/Delni
21.08.2020



S, Akshay
1R NOJIS&BAOI 18
pS Hart Nagars

ad)oumed en-bloc
Hor'ble High Court ot
Now, vide office order
ourtis have peen

em through
nce s 1O be

1.08.2020

Earker all .
i the directions issued DY the
Delhi from nme O ume amid jock-down.
HC/2020 dated 30.07.2020. District C
directed 1C take UP ail the cases listed pefore U
Wdeoccnfemncing excepl the cases wherein evide

refcorded.
Ld. APP for State.
ccused.
scO WebeXx).

Pfesem:
None for @

rough vc (Cl
lock-down.

court i
Process could not be issU
put up on 03.09.2020 pefore pre 1ok adalat.
Court notice bé issued 10 all the concemed parties for
NDOH.
(Bab niya)
MM-06/\West District
Tis Hazar Courts/Delnt
21.08.2020



State vs. Vinod Kumar

FIR No.376/19
PS: Mundka

21.08.2020
carlier all the matters were adjourned en-bloc

ections issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through

pursuant to the dir

videoconferencing except the cases wherein evidence is 10 be
recorded.
Present: Ld. APP for State.

None for accused.
Court is convened through VC (CIsCO WebeXx).

process could not be issued due to lock down.
| et previous order be complied afresh for 06.01.2021.

(Babitay Puni
MM-06/West District
Tis Hazari Courts/Delhi
21.08.2020



Untrace Report

FIR No.178/19
PS: Mundka

21.08.2020
Earlier all the matters were adjourned en-bloc

pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order

no.26/DHC/2020 dated 30.07.2020, District Courts have been
the cases listed before them through

directed to take up all
e cases wherein evidence is 10 be

videoconferencing except th

recorded.
Present: Ld. APP for State.

Court is convened through VC (CISCO Webex).
d due to lock down.

Process could not be issue
lied afresh for 17.12.2020.

Let previous order be comp

(Babita|\Puniya)
MM-06/\West Distp
Tis Hazari C
21.08.2020



State vs. Kunwar Pal

FIR N0.369/19
PS: Mundka

21.08.2020
Earlier all the matters were adjourned en-bloc

e directions issued by the Hon'ble High Court of
pelhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
d to take up all the cases listed before them through

pursuant 1o th

directe

videoconferencing except the cases wherein evidence is to be
recorded.
Present: Ld. APP for State.

Accused stated to be on police bail.

convened through VC (C1SCO Webex).

Court is
d the documents

| have perused the charge sheet an

the charge-sheet. it prima facie discloses

nce. | take cognizance of the offence.
considered opinion that there is prima facie

ainst the accused for the offences

annexed with
commission of offe

| am of the

sufficient material to proceed ag

alleged in the challan.

L et accused be summoned with notice 1o his surety

through 10 concerned for 06.01.2021.

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi

21.08.2020




Srate vSs. Sahil

FiIR N0.35%19
PS: Mundka
21.08.2020

carlier all the matiers
pursuant 1o the direction

Delhi from tme to time

were adjourned en-bloc

s issued by the Hon'ble High Court of
amid lock-down. NoOw. vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up ases listed before them through

the cases wherein evidence is 10 be

all the €
videoconferencing except

recorded.
Present: Ld. APP for State.

Accused stated to be on court bail.

Courtis convened through VC (Ci1sSCO Webex).
| have perused the char

ge sheet and the documents
annexed with the charge-sheet.

it prima facie discloses
commission of offence. | take cognizance of the offence.

| am of the considered opinion that there is prima facie

sufficient material to proceed ag

ainst the accused for the offences
alleged in the challan.

Let accused be summoned with notice to his surety
through 10 concerned for 06.01.2021.

(Babita Purniya)
MM-06/West District
Tis Hazari Courts/Delhi
21.08.2020



State vs. Harinder

FIR No.348/17
PS: Hari Nagar

21.08.2020
Earlier all the matters were adjourned en-bloc

pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order

no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is to be

recorded.
Present: Ld. APP for State.
None for accused persons.

Court is convened through VC (CISCO Webex).
Process could not be issued due 1o lock-down.
| et previous order be complied afresh for 18.12.2020.

(Babita] Puniya)
MM-06/West Diswct
Tis Hazar ‘
21.08.2020



State vs. Ranjita

FIR No.232/i8
PS: Har Nagar

21.08.2020
Earlier all the matters were adjourned en-bloc

pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order

no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is 10 be

recorded.
Present: Ld. APP for State.
None for accused.

Court is convened through VC (CISCO Webex).

File perused.

perusal of file reveals that matter is at the stage of
therefore, matter stands adjourned for

prosecution evidence,
e mentioned office order issued by

18.12.2020 in view of the abov
Hon'ble High Court of Delhi.

(Babit
MM-06/
Tis Hazari
21.08.2020

Puniya)
est Distri
elhi



State vs. Sunil
E-FIR N0.464/19
PS: Hari Nagar

all the matters were adjourned en-bloc

pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to timée amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
p all the cases listed before them through

wherein evidence is to be

directed to take U
videoconferencing except the cases

21.08.2020
Earlier

recorded.
Present: Ld. APP for State.
None for accused.
Court is convened through VC (CISCO Webex).
to lock-down.

Process could not be issued due
Let previous order be complied afresh for 18.12.2020.

(Babita |Puniya)
MM-06/West District

Tis Hazari
21.0



State vs. Aman Kumar
FIR No0.188/19
PS: Mundka

Earlier all the matters were adjourned en-bloc
s issued by the Hon'ble High Court of
d lock-down. Now, vide office order

7 2020, District Courts have been
listed before them through

herein evidence is to be

21.08.2020

pursuant to the direction
Delhi from time to time ami
no.26/DHC/2020 dated 30.0
directed to take up all the cases
videoconferencing except the cases W

recorded.
Ld. APP for State.

Present:
None for accused.

onvened through VC (C1SCO Webex).

CourtiscC

File perused.

perusal of file reveals that matter is at the stage of
matter stands adjourned for

prosecution evidence, therefore,
18.12.2020 in view of the above mentioned office order issued by

Hon'ble High Court of Delhi.

(Babita Puniya)
MM-06/West District

Tis Hazari Courts/Delhi
21.08.2020



State vs. Jaswinder
FIR N0.296/18
PS: Hari Nagar

atters were adjourned en-bloc

21.08.2020.
Earlier all the m
gh Court of

pursuant to the directions issued by the Hon'ble Hi
pelhi from time to time amid lock-down. Now, vide office order
dated 30.07.2020, District Courts have been
listed before them through

to be

no.26/DHC/2020
directed to take up all the cases
videoconferencing except the cases wherein evidence is
recorded. ¥
present:  Ld. APP for State. "’
None for accused. -
ISCO WebeX).

Court is convened through VC (C
File perused.
perusal of file reveals t

therefore, ma
ve mentioned office or

hat matter is at the stage of

tter stands adjourned for
der issued by

prosecution evidence,
18.12.2020 in view of the abo
Hon'ble High Court of Delhi.

(Babita P niya)

MM-06/West B rict

" Tis Hazari Courts/Delhi
21.08.2020



State vs. Ranjit Singh etc

F\R No.864/15
PS: Hari Nagar

Earlier all the matters were adjourned en-bloc

pursuant to the directions issued by the Hon'ble High Court of

Delhi from time to time amid lock-down. Now, vide office order
0.07.2020, District Courts have been

no.26/DHC/2020 dated 3
ke up all the cases listed before them through
dence s 10 be

21.08.2020

directed to ta
videoconferencing except the cases wherein evi

recorded.
Ld. APP for State.

Present:
None for accused persons.
Court is convened through VC (C\SCO Webex).

File perused. pPerusal of file reveals that quashing
petition is pending consideration before Hon'ble High Court of

Delhi.
Put up on 08.01.2021.

(Babita Puniya)
MM-06/\West District
Tis Hazari Courts/Delnt
21.08.2020



State vs. Bhupender Singh

FIR No0.532/13
PS: Hari Nagar

21.08.2020

Earlier all the matters were adjourned en-bloc
Pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
n_o.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is to be
recorded.

Present: Ld. APP for State.
None for accused.

Court is convened through VC (CISCO Webex).
Heard. File perused.

In the interest of justice, no adverse order is being
passed today against the accused. |

Put up for SA on 07.09.2020.

(Babital Puniya)
MM-06/Wegst Di
Tis Hazari Courts/Delhi

21.08.2020



mahender Pal Singh vs. Amarjeet singh

cC N0.6419/1l12
PS: Hari Nagar

21.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
n0.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is to be
recorded.

Present: None for the parties.

Court is convened through VC (CISCO Webex\
Heard. File perused.

In the interest of justice, no adverse order is being
passed today against them.

Put up for arguments on the point of charge on

07.09.2020.
Court notice be issued to both the parties for NDOW.

est D'\str'\ct_
Tis Hazari Courts/Delny
21.08.2020



Untrace Report

FIR No.551/18
PS: Mundka
21.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of

Delhi from time to time amid lock-down. Now, vide office order
Nno.26/DHC/2020 dated 30.07.2020, District Courts have been

q:rected to take up all the cases listed before them through
VIdeoconferencing except the cases wherein evidence is to be
recorded.

Present: Ld. APP for State.

Court is convened through VC (CISCO Webex).
Process could not be issued due to lock-down.

Let previous order be complied afresh foy 06.01.2021

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
21.08.2020



State vs. Lal Gurjar
FIR No0.1505/14
PS: Hari Nagar
21.08.2020
Earlier all

. the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of

Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been

directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is to be
recorded.

Present: Ld. APP for State.
None for accused.
Court is convened through VC (CISCO WebeXx).
File perused. Perusal of file reveals that on the last
date of hearing, accused was absent. Today, also none has joined
the proceedings on behalf of accused, however, in the interest of

justice, no adverse order is being passed today against him.
put up for purpose fixed on 18.12.2020.

MM-06/\West District
Tis Hazari Courts/Delni
21.08.2020



Raj Kumar vs. Nishit Aggrawal

CT No.19555/1
PS: Mundka

21.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is to be
recorded.

Present: None.

Court is convened through VC (CISCO Webex).

File perused.

Perusal of file reveals that matter is at the stage of
pre-summoning evidence. Therefore, put up on 06.01.2021 for
PSE in view of the above mentioned office order.

(Babita P
MM-06/West District
Tis Hazari Courts/Delhi
21.08.2020




